
                                    

Tezpur PS Case No-355 of 2022 
GR Case No-655 of 2022 

U/S-420/392 of Indian Penal Code 
 

ORDER 

24.03.2022  

Ld. Advocate of the accused persons, namely, Rofiqul Islam and 

Rafiqul Islam filed hazira.  

Case diary as called earlier vide order dated-08.03.2022 & 

09.03.2022 is received today from the I/O concerned.   

Heard both the sides and perused the case diary meticulously. 

At the outset the court like to mention that the investigating 

officer has submitted a written objection against the bail prayers 

of both the above-named accused persons stating that the 

release of the accused persons shall hamper and and temper 

the  investigation of the I/O and accordingly, he prayed to reject 

the bail prayers of the accused persons.   

By this order this Court proposed to dispose of the bail 

application filed for the accused persons, namely, Rofiqul Islam 

and Rafiqul Islam, who have been languishing in the judicial 

custody since from 03.03.2022 in connection with the instant 

case registered u/s-420/392 of IPC. 

On perusal of the entire case record, it disclosed that the instant 

prosecution case sets in motion against both the above-named 

accused on filing an ejahar by informant named Maynul Hoque 

alleging inter-alia that one person call him from the phone No-

8723970036 to his phone No-7002517553 and told him that he 

worked as a land digger and admitted that while he was digging 

the soil under Tezpur University Campus, he found gold biscuits 

and wanted to sell the said gold in a very low price. It is also 

alleged that said person often call him and tried to convince him 

but on 28.02.2022 he along with his friend Motibur Rahman of 

the same village comes to Tezpur to meet them and to take the 

said gold and on reaching nearby Tezpur University, said person 

came to meet him.  
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Thereafter, the accused persons along with other 7-8 persons 

surrounded them and physically assaulted them and also looted 

Rs.1,50,000/- from them.      

Accordingly, Tezpur PS Case No-355 of 2022 was registered u/s-

420/392 of Indian Penal Code and during investigation the I/O 

of this case has apprehended the above-named accused persons 

and produced them before this court on 03.03.2022 and since 

from then both the accused persons have been languishing in 

judicial custody.   

The Ld. Advocate appearing on behalf of both the accused 

persons vehemently submitted before this court that both the 

accused persons are not involved with the alleged offence. The 

Ld. Advocate further submitted that both the accused persons 

are in judicial custody since from 03.03.2022 and the I/O of this 

case has not completed the investigation and therefore, they 

deserve to release from the judicial custody.  

Par contra, the Ld. Additional Public Prosecutor Mr. N.K. Mishra 

raised strong objection against the bail prayer of the above-

named accused person by submitting before this court that the 

matter is very serious and release of the accused shall hamper 

the investigation of the I/O and further the I/O deserves a fair 

chance to investigate the case and to catch the co-accused in 

this case. 

On careful perusal of the case record, it disclosed that on 

18.01.2022, the court has perused the case diary to decide the 

bail application of the above named accused and consequent to 

that bail application of the above-named accused person was 

rejected.  

Today, the case diary is called to decide the bail application filed 

on 08.03.2022 and 09.03.2022 on behalf of both the accused 

persons. On careful perusal of the case diary submitted by the 

I/O, this court finds sufficient implicating materials against the 

accused persons, Rofiqul Islam and Rafiqul Islam upon which 

this court  
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may presume the above-named accused may have involved with 

the alleged offences and that requires a proper and meticulous 

investigation. On scrupulous perusal of the case diary, it also 

disclosed that I/O during investigation recovered fake gold 

biscuit from the possession of the accused persons.   

Therefore, considering the materials on record, this court not 

finds anything sensible upon which the bail prayer of accused 

Rofiqul Islam and Rafiqul Islam may be considered at this stage. 

More also, the investigation is pending at prematured stage. 

Hence, in the result bail prayer filed for the accused persons, 

Rofiqul Islam and Rafiqul Islam stands rejected due to devoid of 

any merits.  

Return back the case diary to the I/O in seal pack.  

Inform all the concerned.   

 

       Sri N. J. Haque 
           Chief Judicial Magistrate 

                                                                                         Sonitpur, Tezpur 


